IN THE CEMTRAL AWMINMISTRATIVE TRIBUNAL, JALFJE BENCH, JAIFUR,
Opa 221/ 2C02 DATE OF CFRERs 2,452003
Lotis [amewet zon of 3hri Sunl"zi Lal [lumawat, by cazte Fumawat
agszd ab out 37 years, residant of Udsipuria via Chomu, District
Jaipur, Presently worliing as Sry T.0UA (P) Chowt Ofo Principal
Gene ral M,,nk_,._);, Telecom Distri ob, Jaipurs

“ase Applicants

VERSUS

1. Undor of India through ths Szoretary to the Government
of India, Department of Telzcwn, Sanchar Bhawan, lew Delhiy

Z. Chizi General Managsr, Telecow Rajaszthan Circle, Jaipury:
S Ths Principal G:nerazl Manager, Tzlzcom District, Jaipuxy

e s REsPOndantsiy

Mr, PN, Jatti, Gounsel for the app Lic anty

Mry Tej Praliash Shanea, Counszl for th2 respondzntsy

CORAM &

Hont'bhlz My H Ol Gupta, Member (Adninis trative)

Hen'blz My, M.L, Chauhan, Membsr (Judicial)

OEDER - (ORAL)

[y

This GA haz bezn filed for the following relisfs:-
i) Thet by a zuitablz wiit/ordsr or dipection, the

ra2spond=nts be dirzcted to deside the ra&_lz::en 2

ation of the

apnlicard submitied respowdent on 20042001 vide anne:mra A/

as per the orders dated 27,5.2001 annemre AL and the goplicant

.‘
{=e
]

b2 dzclaped a3 sucozszfal uy‘ allowing NG, J grage wark
of the exan of JTO hzld on Septembec 24 and 27, 2000y

ii) any other welief which the Hon'bh 12 Bewch desms fits®
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